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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL \ ‘
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f 4¥qpﬁ¢§,gﬁLyr) in respect of applicant No.1l and assién
RV S 554‘*7 separate O.A.Nos. in respect of each of the

other seven applicantg,qhd ﬁxafﬁzikjutfaﬁ¢dﬂl

£ e
Order dated 10,6,2003

. "/\L 0,;@4:-&

Applicants (8 in number) in this O.A.
under Section 19 of the A,T.Act, 1985 have
raised their erievances that although they
are senior enough te be allotted with Govt,
accommodations, they are not being allotted
with the gquarters by the guthorities in order
of seniorityv, In course of hearing of these'
OAs)at the admission staee, Shri A.Kanung@(
the learned counsel for the applicants pointed
out that xke few quarters have smk fallen
vacant under the &isposal of Respondents Ra
at Bhubaneswar and steps are being taken to
allot the same in favour of certain employees
who are not senior enough to be allotted with
the guarters, _ )

Ip the said premises)having heard ShriiA.~
Kanungo, the learned counsel for the applicart ¢
and Shri Rx@&xRakkx A«K.Bose, the learned Sr,
Standing Counsel (on whom a copy of this 0O.A.
has been served) appearine for the Respondents
' _i; ;ispose of these OAs with direction te
fpespondgnts to look into the grievances of
;hé appliéﬁnts as raised in this O.As (by
teeating these OAstq ke their representations)
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and redress their grievances in accordance

\ -

with law. It is, however, made clear that

gnF}l such decision, as directed above, is

;

?aken hy.t@g Respondents, they should not
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allot quarters in favour of any one, No costs,
Send copies of this orderjalong with
copies of these OAs)to Respondent s and free

copies of this order ke handed over to the

learned counsel of both the sideg,%




